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" 0.A.No.811/95, | Date: 1{-7-1995,

I
JUDGMENT

I as per Hon'ble Sri R.Rangarajan. Member(Administrative) X

Heard Sri C.Suryanarayana, learned counsel for the
applicant and Sri V.Bheemanna, learned Standing counsel

for the respondents,

2. The applicant pleads ﬁhat he was initially engaged
as Casual Mazdoor under the control of the respondents
with effect from 6,8.1980 (to J30.9,1981 for 378 days; and
thereafter he was engagedj) periodically for 179 days
during the period from 18.6.,1984 to 29,3.1985; for 241 days
duriné the period from 1.1.1986 to 30.11,1986: for 100

days during 1,5.1987 to 29.9.1987: fnr 404 Aswe 3ot -
1,10,1988 to 25,3.1990:; £for 223 days during 15.7.1990 to

30.6.1991; and lastly for 55 days during July, 91 and
October, 1992 as‘furnishgd.by the applicant in Annex.A-1
filed along with the O,A, His services were terminated
with effect from 1.11.1992 and thereafter he was not

re-enéaged{

3. | This OA has been filed praying for a declaration _

 wnauw wic appilicant 1S entitled for reengagement as

Casual Mazdoor under the control of respondents in terms -
of various instructions issued by the Director General,
Telecommunications and the Chief General Manager,

Te leacommunications, Doorsancha; Bhavan, and also absorbing

him on regular basis according to his turn,

00003/-
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4. As per the details given by the applicant, he

' was not engaged from 1,11,1992, Hence, the question of

condoning the break does ﬁot arise, As such, he is not
eligible to claim senfority on the basis of his earlier

service in different spells,

5, In view of what is stated by the applicant,
it has to be presumed that he had gained some x experience
in the work in the Telecom Department, So, it is in the

interest of the department, if he 1is engaged in preference
to a fresher vhenever work is avallable., So, the only:

relief that can be granted is to direct the 1st respondent
to re-engage the applicant as Casual Mazdoor in preference
to freshers whenever there is work, If the applicant is
going to be engagedhin pursuance of this order,‘none shall
be retrenched vho are already in service, .

6. The OA 13 Ordaered accoraingly ac :neﬁaumzssxon

stage itself, No costs{l

Wu_,\.,}\nl )\\

(R.Rangarajan) (V.Neeladri Ra0)
‘Member (Admn. ) ?TW Vice Chairman
| pated 1| suly, 1995,
. v %ﬂ'%m

Deputy Registrar(J)cc

To
1. The SubmDivisional Engineer,
Telecom, Tanuku-211.

2. The Telecom D&st.Ménage:, W.G.Ddtecom Dist,
Eluru=050,

3. The Director Genéral, Telecom, Union of India,
New pelhi-l1,

4, One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.V.Bhimanna, Addl,.CGSC,CAT.Hyd.

6., One copy to Library, CAT.Hwd.

7. One spare copy.
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THPED BY . CHECKED BY

COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

s

: _ -~
APFROVED BY

HYDERABAD BENCH AT HYDERABAD,

“THE HON'BIE MR.JUSTICE V.NEEIADRI RAO

VICE CHAIRMAN

AND ,

: I L e :

THE HON'BIEZ MR,R,RANGARATAN: { M{aDMN)
'DATED -_sd_l_f2¥-_ 1995.

ORDER73UDGNENT:V

M-A-/R.A./C.A.NO-

OA.No

TA.No

TN EN

. | (W.P. )

Admiticed ‘and Interim directions

issue

Allowed.

Disposed of with directions,

-

Dismi
Dismi
Dismi

Order

N»,oOrder as to costs.

?sed, . ~
ssed as withdrawn

Esed for default

?d/Rejected.






